* * %

latz Shri Mohan Singh who was amploysd as Poscman,
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' - .. APPLICANT.
VERSUS
Union of India and others ,
e o« RESPONDENTS,
CORAM:
HON'ELE ME.(QJPAi 'PIZHA, VICE CHATEMAN
HCOM'BLE MF. O.F. SHAPMA, MEMEEF (A)
Por the Applicant eee Mr. K.L. Thawani

For the Fespondents ess Mr. U.D. Sharma

ORDER

LE MP., GODAL TFISHIA, VICE CHATIFMAN
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Arplicant, Swmt. Pavraz Davi, has claimed, in this aspplicacion uw/2 19 of
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the Adminisivative Tvikunals Act, 1925, grant of appointment on compassionats
grounds for her sor.

2. Wz havz heard the lzarnad couns:l fov the partizs and have cavzfully

perused the records.

1t ave ithact zhe iz th: widow of Late

3. The contentions of ithe apgplicant

Shri Mchan Singh, Posiman, Hzad Post Office, Ajmer, who had dizd at the ags
of 40 yzars while in sevvice. He had disd on 1.7.65 due to cancer. Her

hushand was drawing smolumenis avound Fe.1503/- per month and suddzn vaduccion

~

in incomz on 1.7.65 from F3.150/- to Fs.d0/- per monch had brolen the

Fackuoine of ithe family. Doving all thess years the applicant had to pass

throagh extramely difficult pericd and she had to work as & part-cims lakbour

clzaning utensils and swseping ceriain housss o mect ths bave necessities of

the family. Since her son iz @lucacad upbo VIIIGh <clazss and he attainsd

majority mach later than th: death of her hushand, no vequest for grant of

'a zon, Govingd

o

ths afcrzzaid concession could be mads sarlier. The applican

Singh, was only 19 dayas old at chs cims o

4, The raspondents have contzaced thiz aprplicacion mainly on the grourd

that the concept of compassiconais appoiniment iz lavgely valated to render

Cgklw&”?assist=noe to the family which iz in immedizie nesd of financial assistance
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dus to indigent conditions of the family. It is alsc contzndsd on behalf of
the rezpondants that the applicant is now geiting a fawmily paznsion of
R=.375/- plus dzarness relizf thzreon.

5. The vaquaat Lov granc of compassicnates appointment was rejzcted merely
on the ground cthat thz claim had Lecowms mors than 22 years old, a5 evidant

from Annsxure A-1.  TL appears Ehai th: request for compassiconate aproinkment
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cthiz OA with a direction co the
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6. In the circumstanczs, ws di S[:

regpondsnis to ameidzr the applicant's vegquzst fovr grant of appointment on

compassionate conziderations to ha2r aon, Sovind Singh, on mevits afitsv taking

e

to account wnd varifying a1l the velevant fzciz having & bearing on the

claim for compassiconac:s appointmen: within a periol of four months from the
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datz of veceipt of a copy of this ordsr. 1o ordser as Lo cozta.

(O.F. SHARMA) . (GOFAL TFTSHIA)
MEMBEF. (A) VICE CHATPMAN




